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" BEFORE THFE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 726 OF 2024

IN THE MATTER QF:

- News Item titled " Nearly 6 Million Trees disappeared from
‘Farmlands: Study" Appearing in The Hindu dated 18.05.2024

Versus

REPLY AFFIDAVIT ON BEHALF OF RESPON DENT NO. 1 i.e.
- PRINCIPAL CHIEF CONSERVATOR OF FORESTS (HEAD OF
- FOREST FOR(E) MAHARASHTRA STAT E, VAN BHAVAN
- RAMGIRI ROAD, CIVIL LINES, NAGPUR
I, Praveen A‘, Deputy Conservator of Forests (Forest Regulation) under
the Principai Chief Cdllséz'vat01' of Forests (Protection) office of the.
Principal Chiel’ Conservator of Forests (Head of Forést Force)
Maharashtra State presently at Nagpur, do hereby solemnly affirm and -
state on oath as under:- -
L iis submitted that, the present Original Application is registered
suc-motu on the basis of the news item titled “Nearly 6 Million trees
disappeared from farmiands: study” appéariﬁg in- The Hindy daily

dated 18/05/2024.

2. It'is submitted that the above titled Original Application was

etorve the Hon’bief"fribunal on 04/07/2024 when this Hon’ble



/

Tribunal inter-alia passed the following order, relevant extracts is

reproduced as under-
“Hence, we implead the following as Respondents in the matter.

Principal Chief Conservator of Forests, Maharashtra, 3¢ Sfoor,

Van Bhavan, Ramgiri Road. Civil Lines, chgpur—MO 001.”

Therefore, the present Respondent is impleaded as Respondent in the

present matter.

3. It is submitted that on the basis of this order, the Notice to this
effect received through the Consultant (Judicial), NGT to the office of
this Respondent. Hence, this Respondent is placing the facts before this

Hon’ble Tribunal about the news item mentioned in this Original

Application.

4. It is specifically submitted here that as per the news item
published in The Hindu daily which highlights that “trees detectedby
Rapid Eye had an average crown size (the leafy outgrowth of tree) of

96 sq. m and such a hj gh loss rate of mature trees over less than a decade

is_\;\;unexpected”. Also it mention that “The disappearance of mature
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five to 10%, except for areas in Central India, in particular in the State

of Telangana and Maharashtra.”

5. Itis brought to the notice of this Hon’ble Tribunal that the trees
mentioned in this news item, may have been felled from farmlands
which are not directly under the control of State Forest Department.
Though the State of Maharashtra is having Maharashtra Tree F elling
{Regulation) Act, 1964 which deals to make better provision for
regulating the felling of certain trees in State of Mabharashtra, for the

purpose of preservation thereof

6. It is submitted that the F orest Department is granting permission
to fell the silviculturally matured scheduled trees from non-forest areas
to the owner of the farmlands wherein the trees are available. If such
scheduled trees felled without permission of the Departnlent, in that
case the Department wil] penalise the ownetr/transporter. The chart
showing the scheduled trees felled without permission of the
Department with effect from 2010-11 to 2023-24 is annexed as
ANNEXURE-I to this affidavit wherein it is shown that in these 14
years about 1,65,582 trees felled without permission from the non-

iy

fgge*@ﬁ;zeas for which penalty from the concerned is recovered.




§
7. The news article Could also indicate the violation of the
provisions of the Environment Protection Act, 1986 Also the Forest

(Conservation) Act, 1980. It is submitted that this respondent is not

directiy dealing with all the provisions of Environment Protection Act.

8. It is also prayed to this Hon’ble Tribunal that if this Tribunal
required more information about this, then, if possible, this Original
Application may please be transferred to Western Zone Bench at Pune

for the convenience of this Respondent.

9. That no new facts and grounds have been pleaded in this

Affidavit.

N
(Prak A)

Deputy Conservator of Forests
(Forest Regulation)
DEPONENT
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VERIFICATION

I, the above-named deponent, do hereby solemnly affirm and state that
whatever stated herein above is true to the best of my knowledge and

information derived from the records and files maintained in the office

and I believe the same to be true.

Solemnly affirmed on this 16™ October, 2025 at Nagpur.

P
B
(Praveen A.)
Deputy Conservator of Forests
(Forest Regulation)
DEPONENT
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